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(By Hon, Mr, Meharaj Din- J M)

The applicant has approached this Tpibunal seeking
the relief that the directiong/te issued td respondent no,2
to coengider his appointment on the post of Fireman Grade-II
in pursuance of his selection and placement in the select
list prepared in the year 1991,
2= The applicent was interviewsd for the post of Fireman
Grazde=11 and he claims that he has been duly selected and
his name was m;&tmel for being asppointed on the sesid post,
It is further stated that his police verification was made.
and the lest ppsting of Ramech Singh has been made out of
the said panel on 15-8-93(Annexure 4-5), The applicent
since has been uaitiﬁg for his appointment but he received

no information in this respect with the result he submitted e

representation dated 8-10~93(Annexure A-6) which was alsc
not replied, The respondents ﬁﬁutﬂ"i'émng the letter of
appointment to the applicant sent fresh requisition to the
Employment Exchange for selection to the five posts of
Fireman Grade-II on 14-9-93, The applicant is apprehending

_——"  that if by a fresh sslection the vacant post of the Fireman



$28

Grsde-II are filled he would not get appointment out of the

panel prepared earlier,

3~ We have heard the leamed counsel for the spplicant

at admission stege, The applicant claims that he has been

duly selected on the post of Firemen Grade-II because his
police verification has been made, The applicant hae filed

a letter deted 1-7-1991(Annexure A-3) by which he was infoxming

that he was being considered for appointment as Firemen Grede-II

and he was asked to fill-up the form needed for police verifi-

cation. He submitted required information on 10-7-1991(Annexure A-4
and there after he was not informed of his posting.

4= Keeping in view these facts and circumstances of

the case, the application of the applicant is disposed off

at the admission stage with the directions to the regpondents
to dispose of the representstion of the spplicent dated 8-10-93
(Anexure &-6) before filling-up the fresh post by virtue

of requisition sent to the Employment Exchange deted 14~9-1991
(annexure A-1) and inform the result of the interview specifi-
cally held on Sth June,1991, In case the applicant was found
selected, he should be considered for his posting as per

rules if the panel is still alive within a period of three

months from the dats of communication of this ordsr,
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